
IN THE HIGH COURT OF DELHI AT NEW DELHI 
                  
                            
                                       F.No.277/Comp./DHC/No.1515-36

            
Dated: 23.01.2013 

From 
 The Registrar General 
 Delhi High Court 
 New Delhi 
To 
  
 List of vendors attached 
 
 Sub: Quotations for Digital Signature Certificate/Card 
 
Sir, 
  
 This Court intends to invite fresh quotation for Digital Signature Certificates (Type/Class-II) 
for the use in this Court. Interested parties may submit their quotation for secured Digital Signature 
Certificates of reputed make (like TCS, e-Mudra, NIC, MTNL etc.) for the use of officials/officers 
and Hon'ble Judges of this Court.  The purpose of the digital signature certificate in this Court is 
mentioned below: 
 
 For certifying the scanned/digital data 
 For signing judgement and order 
 
 You are therefore, requested to submit quotation for the supply of Digital Signature 
Certificates and their further renewals, in a sealed envelope to the undersigned on or before 
11.02.2013.  The validity of rates should not be less than 6 months. 
 
 The envelope should be addressed in the name of “Registrar General, Delhi High Court, 
New Delhi,” and the subject of this letter be superscribed on the envelope. 
 
 The quotation received after due date shall be summarily rejected, therefore, you are 
requested to do the needful, well before time.  
              

   Yours truly, 
 
 

            Sd/- 
            (Girish Sharma) 

         Registrar (Computerization) 
            For  Registrar General 

 


